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SHRIMATI PARVATH1; KRISHN.
AN: He is not replying to my uoint.

I am talking about the covering let-
ter. (Interruptions).

12.45 hrs.

CALLING ATTENTION To MATTER
OF URGENT PUBLIC IMPORTANCE

Reported Clash between Kisan and
Police outside Prime Minister's resi-
dence on 13th August, 1978,

SHRI PRADYUMNA BAL (Jagat-
singhpur): 1 call the altention of the
Minister of Home Affairg to the fol-
lowing matter of urgent public im-
portane and 1 request that he nay
make 3 statement thereon;

“The reported clash between itisan
and police outside the residence of
the Prime Minister on 13th August,
1978 resulting in injury to more
than 100 persons.”

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHE] DHANIK LAL, MANDAL):
This House had discussed a Calling
Attention Motion on the situalion pre=-
vailing in Kanjhawala village near
Delnj on 8th August 1978 when Gov-
crnment's resolve to ensure that no
allottee is dispossessed or olherwize
harasargd by use of any force was re-
iteratad.

On 13-8-78 about 6,000/7,000 persons
gathered at Boat Club at 14.30 hrs. in
resporse to the call given by the
Kisan Sangharsh Samiti, Kanjhawala
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to hold a rally there and then mug-
ched in procession iy the Prime Min-
ister’'s House to present a memorarl.-
dum. A deputation of 5 persoiis met
the Prime Minister at about 16.00
hours and reported to the assembled
crowd at the circle hear the Prime
Minister’s House that the talks had
failed, Thereafter the crowd which
had already got restive stoced up and
raised anti.Prime Minister slvgans
and the leaders exhorted 1ihem io
march forward to ihe Prime Minis-
ter’s House. Tac ¢rowd  started
breaking the police cordons aud as-
saulting the policemen with stones
and lathis. When repeated warnings
to thé crowd 1o desist from viclence
failed, the assembly was declared
unlawful. The warning had no
effect on demonstrators and they con-
tinued jndulging in violent acts. The
use of tear-gas was ordered to dis-
purse the unlawful assembly. Siill
the ¢rowg continueq to be  violent.
Mounteq police were then pressed
into action ang the situation was
brought under control. 146 persons
werce grrested. Fifteen persons sus-
taineg minor injuries. 12 police per-
sonnel on duty received injuries. Two
of them suffereg grievoug injuries and
one of them has been admitteq to
hospital with serious heag injuries. A
case FLR. No. 342 dated 13-8-78 un-
der sectiong  147|1481186|332|353)427
LP.C. was registered at P.S. Tuglak
Road. The arrested persons have sinee
been remanded to judicial custody.

While the Government are not in
favour of interfering -with peaceful
demonstratlions they are resolved that
if such demonstrations turn vioient
they shoulgq be dealt with  severely.

SHRI PRADYUMNA BAL: This
clash between the so-called kisans and
the police has given rise to a lot of
forebodings in my mind about the
cshape of things to come. Newspaper
reports are perhaps more clear ijhan
the statement given by the hon.
Minister here. I will read out a few
sentences from the Times of India
and the Hindustan Times, Under
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the caption “Meaning Mob”, the Times
of India says:

“About 2,000 policemen tried to
checkmate the advance of the
crowd. The menacing mob used
iathis, branches pf trees from the
nearby parks and umbrellag to force
its way to the gate'”

“They were trying to enter the Prime
Minister’s gate.

“The mounted police jntervened,
but it wasg hardly effective, The
police threw tear-gas grenades. But
these tog were ineffective, because
of the showers and the wind which
blew towards the side where the
police had taken position.

The police then resorted to cane
charge, This helped to disperse the
demonstrators only for a while. But
they returned again with fresh re-
inforcements, The mob poured a
barrage of stones, forcing the police
to beat a retreat, and in the pitched
battle the mob used lathis and tree
branches and grappled with police
battons.

The entire greenery in the park
outside P.M's house hag been tram-
pled upon and bricks from the
walls of many bungalows yanked
out by the mobs to mount an assault
on the police™

Let us go to the genesis of this inci-
dent, what is behind it. The Times
of India thag made a comment:

“Though the leaders of the San-
gharsh Samiti overtly swore by the
non-political character and non-
caste character of - the Kanjhawala
agitation, essentially the movement
seems to have fired the first salvo
in the long-drawpn out battle bet-
ween the ‘haves’ and ‘Have-nots' in
the countryside”

These are dangerous forebodings for
the future. These dangerous signs
thould not be taken in jisolation, but
the whole basis of these incidents and
the clashes which took place should
be taken note of.
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The hon. Minister in his reply
stated that it all started at 4.30 p.m.
at Boat House. But the newspaper
reports say otherwise, According to
the Hindustan Times:

“At 6 p.m. at the end of it all—
the rally began at 10 am—the
roundabout  near Morarji Desai’s
house was full of broken branches of
trees, glass and even a broken chair.
The half milg stretch of road right
up to the Prime Minister's gale was
covered with bricks, stone and
chappals.”

Now 1 would like to draw the
attention of the House, rather the
attention of the couniry here, because
this is the best forum for it, to the
genesis of land reforms in this coun-
try. This has arisen because the land
reformm lawg have not been imple-
mented, The estimate of the Govern-
ment of India ©f the declared surplus
land in the country is 44,69,834 hec-
tares. The land distributeq as on
31-5-1978 is only 14,84,926 hectares,
In the background of this, the hari-
jans, the girijans and the poor land-
lesg labour who remain without food
and shelter have every right {o present
before the Janata Government their
pitiable plight. Se, this problem
should be dealt with in the back-
ground of misery and suffering of
these 20 crores of people in the
country side. It is not only a law
and order problem. In fact, law and
order is only one uspect of it. The
other aspect is the reason, the cause,
the background of the Khanjhawala
incident. which took place carlier in
the wvillage and around.

identify who are the
people whe came 1o demonstrate,
what is their class character and
what 1= their political backing. These
things should cerlainly be identifled
and answered. 1 implore the Home
Minister, who iz the Prime Minister
today, that he must take the whole
situation obtaining in the country in
itz tolality, becauss it is not an iso-
lated clash between a group of pecple
and the police. This indicates how
things are going to shape in this

We muSt
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country, A gtitch in time saves nine,
So, taking a cue from this incident,
the Government has to be prepared
for all eventualities.

Under the circumstances, I would
urge upon the Prime Minister who is
algo the Home Minister today to
assure the security and the equitable
means of livelihood to the have-nots,
Harijans, Adivasis and landless
labourers. They have 10 get a fair
deal at the hands of the Government.
This cannot be delayed any longer,
under any circumsiances, Some peo-
ple are not to he treated as more
equals than some other people. 1
would expect apn express opinion
from the Government.

SHRI DHANIK LAL MANDAL:
Sir, the genesis of this incident, as the
hon. Member has pointed ou?, is
simple. In Khanjhawala, as the hon.
Members know, about 124 acres of
land were given to landless people,
both Harijans and non-Harijans, in
the year 1970 by the gram pan-
chayat ...

SHRI €. K. JAFFER SHARIEF
{Bangaiore North) ; The hon, Mem-
ber, Mr. Bal, hag raised a very per-
tinent question in the background of
the Kanjhawala incident. 1 would
expect the Prime Minister to say
something—there are basic jssues in-
valved—rather than the Minister of
State in the Ministry of Home Aflairs

speaking on the law and order situa-
tiou. .

MR. S*EAKER.
decide.

It is for him to

SHRI DHANIK LAL MANDAL:
In the month of Dcecember, 1977 and
also in the month of July, 1978—30th
July, 1978, to be exact—the Kisan
Sangharash Samiti came into  exis-
tence and they gave a call. Obvious-
ly, it hag two demands, (1) the can-
cellation of the lease given to the
tenants, both Harijans and non-Hari-
jans, and (2) to do away with the
reservation for Harijans and weaker
sections, provided in the Constitution
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and the reservation on the basis of
caste, ete. D

The Kisan Sangharsh Samiti asked
for the permission to hold a demons-
tration and they were given permis-
sion to stage a demonstration.. It 1is
true that on 13th August they started
assembling at the Beat Club from
11 AM, onwards. It is true that they
had been given permission to hold a
meeting at the Boat Club. But they
were not given the permission to go
to the Prime Minister’s house. Only
a dclegation was to go to the Prime
Minijster’s house to see the Prime
Minister, That wag the permissiomn
given by the police, At 2-30 P.M. or
near a.but, on the specific assurance
that the demonstration will be com-
pleteiy peaceful...

AN HON, MEMEBER: Who gave
the assurance?

SHRI DHANIK LAL MANDAL:

The leaders of the Kisan Sangharsh
Samiti.

ANOTHER HON. MEMBER: Who
are the leaders?

SHR] DHANIK LAL MANDAL:
The President and the Secretary of
the Kisan Sangharsh Samiti.

On the specific assurance that the
demanstration will be completely
peaccfu] that the demonstration was
allowed to go {0 the Prime Minister’s
house. There a delegation saw the
Prime Minister, Soon after the
leaders came out, right at the spot,
they exhorted the demonstrators that
the talks bave failed, that they must
march {owards the Prime Minister's
house and the demonstrators turned
violent and they took everything that
they could lay their hands on. They
used branches of the trees, stones and
everything that they could lay their
hands on. And they also broke the
first police cordon,

PR TR $EAW  (IIAT): FRAAT
w1 W N Tt e oyaeifas gav i
AR ey 91 !
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. SHRI PRADYUMNA BAL: Do & fs ww il ey T & fe awt Ox
they have any political effiliations? If fifon &ﬁ = m&‘;" Wg ,::-,tﬂ'
g0, have they been identified? I have AT oz A Ik AW 3 AT TA
put a pointed question. Have they aft oft ® g ey o7 5 3 g ST
got an}:&oliticel backing? & W I9FT IR oEArAE W e e ?
SHRI 'DHANIK LAL MANDAL: T v T g 2 ST
They say they have no poiitical affi- o w am o a:?i;% i;g! I
Jiations. From the names of the m!I’THI Wf' # m“”'i g ";’_"
leaders I could gather that there are oW ﬁﬂ'sﬁg-{ tm:t( % e &
some individual Members, but... I AL !
ot g W (wEr) o s mARm e wAr (oft Wroreo ) - &,
e frma a1 R @ w gee A @@ A AT g
o FT
staw o frart o S gEen
MR, SPEAKER; Mr. Mandal, you . tw m;" l" & =i ox SemerEw g ar
must answer the person who called vafer 1 a1 awi #1 3Ea £ § SEm
the attention, not everybody. Then f5 @ & wear # a9 g i fe
there will be difficulty. ¥ qg 81T TG AT, fm’ ﬂfz’}q‘[q}t gﬁl’.
ftawAmw o §fn o wiew Eﬁ';gﬁ‘?"’:aﬁ"g:ﬁ w far
el &1 AW faar g ..., ¢
MR. SPEAKER: No, no. You R agFd Aaaad & frex
yourself said that unless I called, no T aql § Wy ok 7fm——aW & @w
Member should intervene. You know fare &1+ wfag & =vzm fF gt @i
the rules. gt =fem
SHRI DHANIK LA} MANDAL: 13.04 hrs.
The genesis is that land owners
organised themselves and they de- [MR. DEPUTY-SPEAKER in the Chair.]
manded the cancellation of the land
to the landless persons, That is the N ﬁ:g :‘?ﬂ%%ﬁ? i }mvr.f am& ™
genesis. And the demonstrators 'Tu':f - w oF o .:’ mﬂfﬁ‘ }'""
turned violent and they menacingly bl 1:: ' T /AT e A
marched towarde® the Prime Minister’s T ar atﬁ"-r '(lﬁ!? Z}.EFI "T“tr?'ﬂﬂ;:’fltggwo
House, they did not heed any warn- ;q’-}:gﬁ T ;.'W?z a2 e
ing, the crowd was declared unlaw- S 'g'i‘%nﬁ'm- e :?Tmﬁr.ﬁ‘a:}ww‘r
ful, tear gas was used, but they did A S ; Sy o
gmfarr @l ¥ Awmw Fragat @ I &
13.00 hrs

o<} frgarT gm g FAvEAT q AT IFA
Al frwAT s AT dr ) 1970 & 37 WA
&1 OATEHC gArar | 1971 § 37 faafaw

W WEIRT, qE A 13 7w w1 a7 gt d § wadAT gé W17 77 IR FEAE AT
| T E g I AR W aw & wlm%far{w}flahértrﬁl
T 8 T e e Rt g2
A ] e IHA ®1 AU F=q § 7 fagy a¥7 A1 AR
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o @ 0% ¥ 3T AUERTE & @ )
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¥® EREIETE A fow A% ¥ @ gl 2 W fmd e —ma & wy W
® Fax frar & o gif@ fam & S & faweht ¥ foard &9 2, I & F7 qWET
gf@ @ smr ¢ 5§ WAt 9, O feqr w7 AR IW & ag Y 99 Wi w7
fafen wamdt o wod TonifoE g qa aryren wTd we R F fomr o 1 & ag o
@ & f9u @@ 3@ AET T HT ATNAI mm{fmuﬁ%&mﬂﬁa}‘fwm—
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§T% &7 9T W |

THE PRIME MINISTER (SHRI!
MORARJI DESAI); May 1 say that I
do not understand what the hon.
Member hag in mind? But when he
says that beforc the delegation saw
me, lhere was some trouble between
the police ang the crowd, that is
entirely wrong. I de¢ not know who
gave him this information. They
were given permission to come there
only on the underlaking that they
would be peaceful and they said that
they would be peaceful., That is why,
they were given permissicn. I do not
see pcople if the demonstration is not
peaceful. Becausz it was peaceful, 1
saw them. But I could not accept
their demand for resumption of the
land. That lang has tp remain with
the Harijans. those non-Harijans, who
were landless and to whom it was
given and that is what I to'd them,
that this will happen, what is requir-
ed to be done will be done to see that
it is done. They said that there is a
High Court Judgement about it. 1
said, “vou can show it to me®. They
have sent it to me today. In that
High Court Judgement, they have set

AUGUST 16, 1978

"Kisans & Police at. 260
PM.s residence {(CA)

aside the earlier decision of the Gram
Panchayat and have asked the Gram
Sabha to do it properly. That is what
the High Court has said. But in the
meanwhile, both Gram Sabha and
Gram Panchayat were under suspen-
gion and in 1976, when the Develop=
ment Commissioner was in charge, he
had the authority and he has given
lease for five years from 1976, There-
fore, this is quite in order so far. Thig
is not questioned by the High Court
ruling at all. I will go into it. But
whatever may be the law, these
people have been given the land, they
have been cultivating it and they must
continue to cultivate it because this
land was surplug in the village,
After all that is the policy of Govern-
ment. That iz what I told them
Then they said “why should there be
special assignments for Harijans? It
should be only fer poor people, for
all poor people, whoever they are,
and you must amend the Constitu-
tion.” I asked them “why?" I am not
going to do it, It is very necessary
that this protection is given ang that
iz why it is done and it will remain,
as long as we don’t wash out the sins:
that is what we will have 10 do™.
Then they begap to show temver and
they said “We will see that it is
done”, 1 Said “ If this isthe language
in which you are going to talk, you
had better go: I don't want to talk to
you further”. Then they went away,
that is. after ten to fifteen minutes of
talk. They went and then incited the
crowd. They said “The tatks have
failed” and they incited the crowd.
Thev wanted to march to the house
in order to mount an attack on the
house and probably on me.—I1 do not
know what their intentiong were

There was a proper Policc Bando-
bast. There were three cordons and
they could not get out of them. They
trieq to break one cordon and then
they broke many things in that circle.

Lights were smashed: the lights which
were there are not ts be seen teday.

Then, there is another small building:

that is where the Post Office is. They
broke the panes, and they tried to do
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all this damage. They threw brick-
bats. They took up stones from the
lanes and began to pelt them. Then
the Police began to use tear-gag but
that was not of much use perhaps
because the wind was blowing the
other way. Then they had to wuse
Lathi charge and disperse them pro-
perly. The Police arresteq about 146
persons who are now remanded to
judicial custody. They will be tried
properly for all these things: they
are not going to be released. The
law will take its course, the courts
will decide whether this is lawful or
not.

‘Therefore, such breaches of peace
have got to be properly dealt with.
That is why I said yesterday at the
Red Fort, ang gave a warning, that in
these matters, if people try to take
the law into their own hands and
become vio'ent, this Government will
deal with them severely, I am
against all firing, but if they fire and
kill other people or want to do that,
Government will not hesitate to use
firing. Government will not tolerate
this kind of thing. I have made that
¢lear,

Therefore, my friend neeq not be
excit=d about it or think thai we are
nol taking proper action.

SHRI K. A. RAJAN (Trichur): In
regard to the renorted c’ash that tock

place between the Police and the
crowd outside the residence of the
Prime Minister, T am glad to note

from the statement made hv the Hon.
Prime Minister that thev have taken
a categorical stand on the protection
of the landless in repard to these
lands. But T wnuld like to make a
statement that the real! problem he-

hind thisz particular incident should
not be by-passed.
More than 5000 Knlaks of Delhi,

Western Uttar Pradesh and Haryana,
wielding lathis and throwing stones
iried to attack Prime Minister Morar-
ji Desai's residence on the afternoon
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of Sunday the 15th August and, in an
hour-long battle with the Police in
pouring rain almost succeeded in
storming the gateg of No. 1 Safdar-
jung Road. The Police threw them
back much beyond the point of the
Prime Minister's residence. They re-
taliated with tear-gas shells and Lathi
charge and got the upper hand after
nearly one hour of comcerted action.
Twelve policemen were injured and
a CRP Inspector and a Jawan were
in a critical condition.

The police arrested 170 of the ryota.

The Kisan Sangram Samiti had
given the call for this Sunday's rally
at the Boat Club following last
month's  violence at Khanjawala
village. A big atlempt was made to
prove that it wag a rally of small
farmers who were seeking protection
of their grazing pasture lands, but
the ‘Casteaus’ colour of the rally
become apparcnt as soon as placards
were raised and the people formed
groups under banners proclaiming
each of the hundreds of Gotras in the
community, They lined up under
Ullahs and some other Gotras—
scores ol other Gotras—and alsc under
village banners. The placards read
‘We will give Tathis and bullecks to
save Charan Singh’. Apart from that
there were slogans of ‘End reservation
of village land and pastures’ ‘Create
inputs at cheaner rates' etc. The role
plaveq by the Samiti in Sunday’s in-
cident has served to raise doubts re-
garding  it« bonafide. The  pattern
they have formulated teaves little
room for douht that they are seeking
toe promote the interests of the land-
lords at the cost of the landless
Hari’ans and othrrs and are trving
tn deprive the latter of the benefit
which rescrvntion in Government has
given to them.

Yestordav—mark the word ‘vester-
dav' hreause the Prime Minister made
hig speech at the Red Fort yesterday—
15 kulaks, in that particular village,
marched to the Gaon Sabha land and
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courted arrest—in support of the de-
mand that the land allotted to the
Harijans should be returnedq for their
own cattle. This happened soon after
the Prime Minister’s announcement
from: the Red Fort that those Harijans
and other poor people would be pro-
tected. Kanjhawaia is not a caste
issue; it is a class issue, an issue bet-
ween the landlords and the landless.
The vested interests, the landlords, are
trying to give it casle overtones.
This should not be allowed. We ap-
preciate the stand taken by the Prime
Minister on thig issue. I would like
to warn the Government that the
kulaks are mustering their strength
in a wider scale to force the Govern-
ment to take back the land. Mean-
while, 3 document hag come to light
which shows that the kulaks had sign-
ed an agreement with the district
authorities saying that they had no
objection to the allotment of land
from the Gaon Sabha land to those
economically eligible.

In this connection, I would like to
put a question. There are a lot of
Gaon Sabha lands in the Delhi area.
I would like to know from the hon.
Minister whether he wiil take steps to
distribute those lands to the landless.
Secondly, I would like to know whe-
ther the provocation which we hear,
which we are still having, of the
Kisan Sangharsh Samiti violating all
laws and entering ang taking away
the lands which are already in the
occupation of the landless Harijans,
will end, whether Government will
give enough protection so that this
presssurisation and provocation from
the Sangharsh Samiti may end as
early as possible.

lﬂuﬁmm : wE@ew, wTAT

T & W qieq ‘%m#aﬁmw z

Jo® for & o awr ok g qeTaa

& Wi ¢ dv fom o b e

WA wlzd o i 23 ma d @ w

:";T&tﬁ'h.wi W G A e
]
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agi o foam W o faeft §, IR
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W g N AW 9 d Wi ar qre Qg
e i fom w et g€ @ ST & Ak
4 & g AfusR & w0

SHRIMATI PARVATHI KRISH-
NAN (Coimbatore); I am nol guing
into the details of the incident be-
cause they have already been refer-
red to by the other Members who
preceded me, who had participated
1n the call-attcation. But one thing
is not yet clear from the replies given
by the hon. Miunister and also by the
hon. Prime Miuister, and that js, what
was your intelligence doing, how is
it that you were unaware that this
planning was there. You cannot tell
me that, as soon as those leaders
came out, they said, ‘Come on and
attack and suddenly this happened.
I cannot accept that. There ig some-
thing far deeper in this. @ We have
been warning of what is happening
in Kanjhawala, and we have request-
ed the Prime Minister that a Com-
mittee of Members of Parliament
might go there to give confidence and
courage to the Harijans and the poorer
peasants there, find out the position
for themselves and make recommen-
dations to Government as to what
should be done. Here the Prime
Minister himself has said that suffici-
ent forces were deployed to defend
the Prime Minister’s residence—and
rightly so. And they were able to
break through these forces. Almost
an armed battle took place. I am
beginning to wonder why this is hap-
pening. I read in the papers also;
one of the reports had made it very
clear that the jawans refused to take
up position. Why? Are they think-
ing of the old call of Mr. Jayaprakash
Narayan asking them to rebel? I hope,
not. Because it looks as though it
might be a delayed action; or maybe,
it was those 10,000 volunteers, that
Dr. Subramaniam Swamy was boast-
ing about throughout the world, who
came into operation that day. But it
is not @ simple thing. It is not
merely law and order; it is something
much more than that. Whatever
differences and conspiracies are tak-
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ing place within the ruling party, here
was a demonstration of it on the
streets of Delhi on that day. But
what is important for us in the House
and for the people to know is: what
is your Intelligence Branch doing? It
harasses a few people here and a
few people there and particularly
workers who are likely to go on
strike. Then your Intelligence Branch
is very much to the fore and when
other; ace going about their legitimate
activities, the Intelligence Branch
will work over-time. But, do you
mean to tell me that during the time
when the deputation went to meet
the Prime Miniser, and what I can
understand from Shri Mandal's reply
was that the permission was for the
deputation to go from the Boat Club.
Meanwhile the crowd started converg-
ing towards 1, Safdarjang Road.
What was the Police doing at that
time? How could they reach right
upto there? How could that crowd
pick up bricks and al] that? It can-
not bc done just in one minute. It
must have been going on throughout
when the interview was going on.
Still, the Police did not do anything.

Therefore, I would like to know
whether the government is investigat-
ing into this matter and taking action
against those officers who are respon-
sible for this complacency and who
were not in g position to report as
tp what was happening so that pre-
cautionary measures could be taken
in time.

Secondly, I would also 1like to
know—all those who went in to meet
the Prime Minister, have they all been
arrested or is it a selective arrest?
I would like to know what the Gov-
ernment is doing now to see that the
Harijang and the poor tenants of
Kanjhawala will receive adequate,
better and perfect protection in
Kanjhawala against the continuing
attacks that are going on there and
whether they are really going to be
more effective than the protection
given to the Prime Minister because
the roundabout there is in darkness
«nd the lights have not been restored

at P.M.’s residence (CA)

yet. If this can happen with al] this
deployment there, I would like to
know what guarantee is there thag
the citizens of Kanjhawala, the Hari-
jans and the poor tenants will have
adequate protection from the conti-
nued threat of attack from the privi-
leged sections and the Kulaks.

=t gfae W@ weER ;W geeNw
N SR FT FEO ALl § 1 THE AT S
9 & #1 "woy axg ¥ gdem@ e o
mlﬁﬁﬁwmamgﬁ'aﬁwa%
S SRWA agi @I, Su™ Eer @Y & dg,
dr §w owEnw qx mar f& sem wfaged
t?vnluamumfwwm«ﬁ:ﬁaﬁ
@ fowd ea&r HmAES  f9AT 9T £W
g # IR ¥ a@t aw, o Y & 4k
9Y | g uzaw R §5 wiafaty dar @
Fg1 M@ 3 # fam ™ THR aw W@
gz 98 | WA @H Eérﬁrr‘l'wﬁq‘ssm

F R = «to ®o wrwx wdw :
| e &% & o fer ar gy fem ?

SHRIMATI PARVATHI KRISH-
NAN: What was your Intelligence
Wing doing? They were able to reach
there all the way from the Boat Club.

Mr. Deputy Speaker, he is not ans-
wering any single question.

MR. DEPUTY-SPEAKER. Mr.
Chitta Basu. (Int:rruptions) Shri
Chitta Basu has the floor. Mr.
Tiwa-y, please take your seat. (In-
terruptions),

SHRI CHITTA BASU (Barasat):
Mr. Deputy Spraker, Sir, I have read
with great care the statoment made

by the hon. Minister. I have 4lsn, with
3reat respect, listened to the remark
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made by the Hon. Prime Minister, I
really congratulate the Prime Minis-
ter for this particular remark when
he has outspokenly declared in
defence of the rights of the harijans
in the Kanjhawalg village. But, I
regret to note that with the Prime
Muinister's assurance the Government
hds not taken a serious view of the
sicuation. It has a long-range impact.

Sir, to begin with, let me submit
that the events are not the usual ex-
ercise of ventilating the grievances of
any section of the people. It has go!
its deeper roots. It js likely to cast a
vo.wne of a porient of grave threat
to democracy. Any searching eye
can find the two distinct facets of the
episoae—(i) the unfolding of open
caste-strife in the Hindi hinterland
of Indian polity, and mounting waves
of assault on the rights and privileges
of the harijans guaranteed by the
Constitution of our country, spear-
headed by the kulak lobby which you
cannot deny; (ii) this is an open re-
flection of intra-party clashes within
the ruling party.

"The first aspect of the episode is
clearly demonstrated by the war-cry
of the kisans but that war-cry in-
cludes not only the end to the distri-
bution of the grazing land to the
harijans and to the non-harijans but
also thc abolition of the  existing
constitutional safeguards by way of
jobs reservation for the scheduled
castes and scheduled tribes, They
demanded protection of the constitu-
tional safeguards. The Prime Minis-
ter is on rccord to say that in the
House—he is also on record to say
that at the Red Fort yesterday. This
is a grecat danger; there are scctions
in our country even to-day who
publicly demonstrate and demand
that the reservation should be done
away with. The privileges and the
rights of the scheduled castes and
scheduleq tribes to-day which they
enjoy are to be abolished. The peo-
ple are here who publicly demand
that and demonstrate for that. Not
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only that. They also demand for the
reduction of agricultural taxes and
other concessions in order to promote
and safeguard the rights of the pea-
santries and that also at the cost of
the landlord harijans and at the
denial of their constitutionally-guae
ranteed rights. It was not only the
demonstration of some landlords of
Kanjhawala village but it was ' a
demonstration of the kulak and land-
lords from U.P., Rajasthan and Har-
yana and other places. (Interrup=
tions). This kingd of g thing cannot
be there in West Bengal. Sir, the
second aspect is this. The intra-party
clash is revealed from the patronages,
the demonstrators received from a
section of the Janata Party, and the
demonstrators were carrying placards
in support of the former Home Minis-
ter and raised slogans:

‘AT WA @i, =S fag w1 a=ET

Slogans were also raised hostile to
the Prime Minister.

st o A (T a3 ) ;o 3g
AT R M AT W@ & (=mwEwW)

SHRI CHITTA BASU: This is the
danger which the hon’ble Prime
Minister is conveniently glossing
over. My charge against him is that
he is glossing over this grave danger
to democracy posed by them.

Sir, the situation can be better
judged from the press comments also.
I do not want to by my own
political sentiments. Let us see what
the nationaj Press says. 1 quote from
Times of India; o

“Indeeq from all accounts they
seecmed to have been determined
to drive the authorities to a tight
corner....”

Further it says:

“They wall reach the Prime Minis-
ter’s House—all set for a trial of
strength.”

This is the most important aspect of
the thing. They were all set for a
trial of strength.
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Sir, the gituation cannot be explain-
&d in a better way than the editorial
comments by Indian Expresg of
Sunday last. [ quote;

“But the pitched battles between
the police and kisan demonstrators
before the Prime Minister's House
on Sunday shows all too vividly
the direction the events will take
unlesg with intluence among the
vital communities join in halting
the slide towards disorder.”

Now, I want the Prime Minister to
take note of the direction the events
may take. This time they were 6,000
or 7,000 and they wanteg to have a
tria) of strengti. ] ao unut  know
wnav will happen when the Kuisan
Sammelan wul bring iakhs of people.
Tnere will be better trial of stoength,

Having regard to all these things
I have got ceriain specitic questions
to ask:

1. Wil] the government take a long-
range view of this emerging danger
and take appropriate action to curb
it. Whether Government would take
severe action against those who insti-
gated the Sangharsh Samiti, order
a probe to ascertain the persons, in-
terests, lobbies, etc. behind this cons-
piracy.

2. Will the government allow an
all-party parliamentary committee to
make an on-the-spot enquiry in the
village Kanjhawala.

3. Whether a comprehensive pro-
gramme to give the Harijans econo-
mic muscle, to fight back this evil,
anti-national forces and establish
their rights as equal citizens of this
great Republic because ad hoc and
scattered efforts to keep the landless
do harm instead of good. Whether
any comprehensive programme  is
proposed to help these down-trodden.

N uffe e AN IUTHE ¥R,
FER d ' 7 far & 5 &% W fgaw
T AT GTAT F R & I B gET y qaw
feqr Jmm, Sw A aEiE @Y fear o . L
(smaw) ...
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@t Tw areww gt o v g
F{™? ..., (wWwEw) ..,

Barbarism must be met with barba-
rism? You want K to show barbarous
strength? (Interruptions)

Mowcamaany : &7 sy fe
feaw wzawt Wi, feggs wraml wr qw@
fear w@m o .. (vwEw ).,

ftawaTogw fgEw g W)
ITET HE® TN, (Wwwm)
Ug AT AT & | T AT 4 € .
(Twev )., Jg FO WX TH K AT

g... (wxam ) ...
SHRI VAYALAR RAYVI: The cat
is out of the bag.... (Interruptions)

Y awAoaw ;. w9 gAEr W § 0
ol (W) L

Ycu are creating violence. (Inter-

ruptions).

SHRI VAYALAR RAVI The cat
is out of the bag....(Interruptions),

MR. DEPUTY-SPEAKER; Mr.
Ravi, you please take your seat now.

SHRI CHITTA BASU: May I have
answer to my question?

MR. DEPUTY-SPEAKER: You
are getting your answer.

THE PRIME MINISTER (SHRL
MORARJI DESAI):; Sir, I do not know
why my hon. friend Shri Raj Narain
is so much excited about this.

I do not know whether he supports
violent action by people. And, if
he supports violent action by people,
let him say so. Then I will deal
with him too. It is not right. Gov-
ernment has got to see that violence
is not allowed. That is the first duty
of Government. That is why I say
that no peaceful demonstration will
be disturbed at any time by the
police. Police will do nothing against
them if they are peaceful.

But if they become violent, destroy
property and attack people, they will
certainly be brought under control
with minimum violence that is neces-
sary. We will not hesitate to do that
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even if a demonstration is led by my
hon. friend. He must understand
that. I now see that ne is on a war
path. That does not matter. I don’t
want to meet him on that path.
This is not the way to do it.

In this particular incident, I do not
suspect anybody’s hand. I do not
want 1o make any allegations about
which 1 am not convinced. 1f I am
not convinced, I will not believe in it.
But 1 do not want to rush to any
conclusiong about it,

But, these people did turn violent
and therefore they had to be dealt
witn in this manner. Otherwise they
would have done far greater damage;
they would have burnt even some
houses,

How could this be allowed by this
Government, or by any sensible or
civilised Government? What is the
meaning of meeting barbarism with
barbarism? If a wolf is on the ram-
page, it has to be _shot down. It
cannot be pampered.

If people attack this country from
outside with force, they have to be
met with force not by non-violence.
It cannot be done by non-violence.
There is a difference between these
two things. That must be understood.

In this matter, we have declared
that nobody is going to object to
peaceful demonstrations and they
were allowed there. But when they
turned violent, and violent in no un-
certain terms, and they injured
policemen, with grievous hurt to two
of them, how can this be wallowed?
Aind, even then, no firing was resort-
ed to. They managed with a lathi
charge and they were driven away
and several people are being prose-
cuted. That also will bring facts to
light in the Court.

SHR] P. VENKATASUBBAIAH:
D» vou think that it ijs a dress re-
hearsal by Chaudhuri Charan Singh?
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SHRI MORARJI DESAI: No. I don’
think so. I don’t beieve that. Some
people had started a rumour, they
told me that Charan Singh ji at that
time had passed by in his car. I
immediately rejected it at that time.
I don't believe that he can do that.
Until I get proof of anything I am
never going to believe that about
him or about anybody. 1 will say
this about my friend Shri Raj Narain
also, that if he says something like
that, then, one begins to suspect.
Therefore, one has to be very careful
about it even when one speaks.
Merely loud speeches and great
courage do not do in these matters.
They have got to have some discrimi«
nation at the same time. That is why
it is no use creating such scenes inm
this House. That js all that I cam
say.

MR. DEPUTY-SPEAKER: Calling
Attention is over. Now, Mr. Barnala.

12.40 hrs,
STATEMENT RE. NARMADA
WATERS

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): The
Narmada Water Disputes Tribunal
has today forwarded to the Central
Government a report getting out the
facts as found by it and giving its
decision on the matters referred to it

It may be recalled that as the dis-
putes amongst the States of Gujarat,
Madhya Pradesh and Maharashtra
and Rajasthan regarding the Narmada
waters could not be settledq by nego-
tiations, the Government of India
constituted the Narmada Water Dis-
putes Tribunal on 6th October, 1969
for adjudication under the Inter-
State Water Disputes Act, 1956.

Shri Justice V. Ramaswami, the
then Judge of t~e Supreme Court was
appointed as Chairman. a'ong with
twn servine Judeag of Kerala and
Allahabad High Courts as the other



